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Date of Order ' : o Orders

25.7.2001 ¢P Ne.62/2000 (OA|Ne.5/98)

. | ¥r. Hemwent Gupte: Prcxy ccunsel tc Mr. Shiv-Kumar, ccuneel
fer the petitioner . ' o

. " vr. Mukesh Shatrma, . PrOXY counsei te Mr{ siraj Mchd. Khan.
o . counzel for the riespendents. ; _

The jeerned -counsel for the respohdents'subwits that
in éompliance of the order of thé_Tribunal payment of Re. 43,279/_

hés been made to the petitioner on 12.2.2001 after working out the

arrears as per the departmental'order deted 31.1.2001, ennexed to

the reply.

We have considered the reply and{have gcne threugh

the document= in view cf the spec1f1c aseert10n of payment having
- been made te the petltloner anountlnc to Re 43 279 supported by

‘the receipt as on ithe acqu1=1t10n roll, we are of the op1n10n thet

- full compliance of the crder cf the Tribunal has peen done by the

:
;

respondents.
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In v:ew of this nothlnc survives in the present

i

,9>; - Contempt Petition»énd it haes become 1nfructucu= and coneeonelty
’ LA )

| disposed of. Notices issued are-dlscharged. |

b

(A.K.MISHRA)

(GOPAL, SINGH) ,
Admw. Member iudl;Mewber
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